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Hon'ble Mr. K.D.ssha, Member (&)

Heérd the learned counsel for the.apglicant.
The dpplicant was appbinted as Jr, @ffice Asstt, in
thé officé.of Cohtroller of Agfodrqme, Patné<Ai:port,
Patna, ibe dppliceant hds been working withleffect.frém
1.2;;996 after been~du1y'selected38y the impugned.
o .
ordegﬂ%nnexure-A/4,‘fhe dppointment of the applicant
as Jr._Office Agstt,, as aforesaid has be@ﬁ wiﬁhdrawﬂ
with effect from 7.2.1996.LBy £his apilication, the

applicént seeks to quésh the impugned order as at

Annexure-A/4 dited 7. 2. 1996, The case of the applicant

is that, another pefson Ghri RaJ Kumar Prasdd Respondent
No.47st GL1so @ppointed as Jr. Office ASStt in the same
office olongWith the appllCdnt and in the pdnel the

b
appllcdnt wds holdlngkp031tlon an merlt but even then

_ the @pplicant's services hagebeen termlnatedﬂdnd

the Respondent No. 4 is being @1lowed to continue., There

- is & prayer for interim relief to stay the operetion’ of

‘the impugned: order as &t annexure-2/4,

2 This is a Division Bench matter. But no Division

Bench is available &t present, Against this background,
aénd considering the submissions of the learned counsel,

the applicétipn'is admitted. Issue notices to.the

respondents to file thei#:sggw-ééeseywritten statement
within four weeks, Rejoinder, if any, may be filed within

& veek thereéfter.-Requisites to be filed within two days,

P.T. 0,
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MES,
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18.4,96
CM.

3.

On the question 'of interim relief,

i Tt e

issue

‘notices to the respondents as to why the cperdtion

of the interim order should not be stdyed !, Show-caduse

té be filed'within-two_weeks.

for héaring on interim relief,

HOn'ble Mr, K D;Saha

order,

Hon'ble Shri K.D,Saha, Member{a)
‘Counsel for the applicant .. Shri p.K.Sink
Counsel for the respohdents.. .

Shri A.B,mafhur, learned
respondents, submits that
for

, Member (&)

Althoggh-notiées were issued on
on the question of gra@ant of interim r
'no reply has been filed as yet. List

18.4, 1996 for headring on the Guestion

List this cdse on 18.

l .

)
Menber (&)

slief but

this case

—-————1:“

| efg\‘:><¥
=T K p.gahs )

~Membcr~0\)

a
Shri A.B.Mathur,

00unéeilfom the

he is filing Vakaﬂatnéma
- Tespondent nosl- Union of India, The learned .

counselpﬂnyifor three ‘weeks time to file writ

ten

statement. Prayer allowed, List this case on

10,5,.96 fo: hearing on the question of interimﬁ

relief, ' - |
A=l

Y

e

Member (A)

(‘.

3.1996

14,3,1¢96

on

of interim
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_h'; )
4/10.5.1996 '  Counsel for the applicant : Mr., P,K Sinha

Counsel .for the respondents : Mr, 4, B.Methur,
With mutudl consent, the case is adjourned

to 20,5.1996 for hesring on the question of

<,N.x;ltza§ )
. Member 05)

interim relief..

Hontble “Shri KeDsSaha, MGﬁoér(A)

_5___
) 205,96 | o
S Counsel For the epplicant ,.Mr, A KeMukong
' | Counsel for the respondents...mr. R.3.Matbar,
P Heard the learned pbuﬁse; for the
B parties, Instructioné regarding'Filling up the
; Posts in question through Employment Exchange

Wwill be produced byvthe learned counsel for the
{: ~ Tespondentse List this case on 21.5.1996 for
& ; hdaring on interim order,

Tt I

Member (A)
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21.5.96

ChM

PP
L

7/24.5.1996

MPS,

:reSpondewts submits that the Tribunal has no

time, List- this matter for furbher hearing on

. /;/x\i> }\;f"fi;———‘L’

. : J
y o,

Hon'ble Shri K.D. Saha, Member{A) 1

Courisel for the applicant .. Shri p.K.Sihha
N |

Counsel for the respondents., Shri A.B.Na?hur.

. Heard- shri ‘AcB.Mathur} learned counsel f?r

the respondents. Shri P,K,Sinha is present

¥

for the applicant. The learned counsel for thevvi

jurisdiction in this case and in'support of his

o

e

contentions he produces copy of order date
30,9,1994 passed in 0.A.N0,1057/94 by CAT,

Calcutta Bench (Sudhindra Nath{Dutta and othaés

U,

VS,

Union of India & others). Copy of the above-Said‘.

over to the applicant's counsel, who prays tgé

stay on 24,5.1996,

(K.D. Saha) .
Memoer (A)

Hon'ble Mr. K.D.Saha, Member (A)

- - S o—

order and connected papers have also been handed

days!

‘ |
Counsel for the applicant : Mr. R.Mukund

Counsel for thé.reSpondents : Mr. A.B.Mathur

With consent, the case is adjourned to 27.5,1996

for hearing,

. (K.D.Saha )

ey

Member (A).’
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27.5.96.

CHM

e

of India Undertaking, The.learned counéellfor the

Airport Authority of India is not included in the

‘Central Adninistrative Tribunal has jurisdiction. He

oA 137/96

* Hon'ble Shri K.D, Ssha, Member{A)

Counsel for the applicant... Shri A,K.Mukund.

.Counsel for the respondents. Shri A.B.Mathur,

Heard Shri A.K.Mﬁkund; the learnea coqsel‘
for thévappliéant and Shri'A;B.Nafhur, tBe learned coﬁﬁsel
:for,thg respondents, . The iearned counsel Fér the
réspoﬁdents submits that this Tribunal has nao

jurisdiction in- this case FE@&st

applicant  is an

employee of the Airport Authority of India, a Guvernment

réspondents draws my attention to Appendyx 6 of

CAT (Procedures) Rulcs,1998, and submits that the
list of Government of India Undertakings for whom the

has alssady filed a copy of the .decision in 0O, A,

1057/ 94 dated 30.9.1994 ‘&égaad by tﬁe Calcuﬁta Bench
of this Triounal in which it is held that the Tribunal
have no jurisdiction to entertain an appliéation against’
National Airports Authority, the same béing a Public
Sector hndertakinga It was shoun thét the Airports
Authority of India has come into being with effect from’
1st April,1§95 aﬁd vifle Govt, notificetion datéd 30th

_ anbloy <23 ' ~

March,1995,kerstuhile National Airports Autnority and
International Airports Authdrity‘of India have Décome

employees of the new Authority.

2, Havihg -regard to the . submissions made, I have




no hesitation to hold that the _Tribunal has

t

~no jurisdiction in the matter although initially

. QY an order.dated 29,2,1996 the application

. Was admitted g%qu the matter was . listed for
Wt . N -
. R - U

consideration for passing of an interim order,
i

3, - : "At this stage the learned couﬁsel

for the applicent submits that becuase _df the

above position. on the question 0F’jurisdictiDn'

he Uauld like " to withdraw the application s0

he can puTsue tﬁe matter Eefcre an épprdprié
Forum, In the cirpuméﬁawbes; the application
:;dismiSSed as uithdfawﬁ. The applica1t ké

- at liberty to agitate the matter Eeforelan

-

‘appropriate Forum,

Member (A) o

that

te»

is

Py



